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Original Application Np : 2'?3 /ZNOZ’
Misc. Petition No.
Contempt Petition No,

Reviey Applicatign No.
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,_ Aﬂ;j)plica nt (s) ﬂ/gu// /7[67«55 7
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) {REépénéeﬁt (s) éi;?Z‘L'QAJN
| C
[Aﬁvocate For the Applicant (Q a%ﬂ’Kilﬁ C%&mxaaﬁm,;l(jéﬁad&%7
b NS s |
Advocate for the Respomdent(S) (2SO~
I |
Notes of the Registy i Date ; Order of the Tribypay
PP B E ! ]
| o ] i '
- [ I
L ' : { 9.9.2002 ; Heard M, I.Choudhury, 1earpneg
[ | 5 ’ counsel for the @pplicant, | B
JF :!. | i »
L f i The @pplication jis admjtted,”
“ § 'Call for the records,
i E  Ust on 8.10,2002 fror erders,
| |
i }' ‘ .
; | | | L\_,—————"’L"
3 | -
; | Vice-Chafrmgn
i-, mb '
| -8.10,02 Heard Mrs. R,S, Choudhury, leapne
! ed counsel for the applicant, and alsg
! ’mro “.Deb Roy’ llaml?ﬂ sro CQGOS.C‘
L | [ N rdents,
N@H"M.#”@-&FM omel_ ; or the re:pondian 8 rots 2 gor t
g&m_‘%@rg@_‘_\,w Yo i List again on 18, «20 Bx to
Hsowtng| oF Mee Suuwne to ] @ndble the respondents to file written
,ﬂ&LVtu;,PéMaL0mJ5>TR“”“ghT? statement, | 1 -
. @‘ﬁ‘:"‘"/{’ Wil M. | |
’ W ! ; \C“lJEXL\fU~\%Q ) |
Maé¢¢* | Member Vice=Chairman .
,J;* } l i L
o "o |
J o
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18.11.02 Heard Mrs. R. S.Choudhury. Qﬁ

16 12, 02 .. Heard Mrs. R.S.Choudhury,

mb

22.1,03

"..file written statement. List on
o 22.1.2003 for orders.

1*3

learned counsel for the applicant.
Mr. B.C.Pathak, learned addl. C.G.s.
C. for the respcndents Bkayed for
time to obtain necessary instructions
on the matter. prayer is allowed. :
List on 16.12.2002 for orders.

VU,

Member Nads vice-Chairman

learned counsel for the applicant.
On the prayer of Mr. B.C. .Pathak,
learnedhAddl. CeGe35.Ce for the
'réspohdents_further four weeks time
is allowed_to the respoﬁdents to

ffy

.

Vice~Chairman

Present ¢ The Hon' ble Mr. Justice D.N.
Chowdhury, Vice-Chairman.

~ The Hon'ble Mr. S.K. Hajra,

Administrative Member, -

The reSpondents are yet to
file written statement though time
granted eariier, However, on the prayer
of learned counsel for the respondents
further four weqks time is allowed
to the respondents for filing written
statement as a l3st chance. List again

on 19.2,2003 for written statement.

{

Member _ - Vice-=Chairman



O.A. No. 293/2002 A
| ' o

Present & The Hon'bie Mr. Justice

19.2.20603

‘. . DQN. ChOWdhurYp
ot . Lo Vice~Chairman.

The Hon'bie Mr. S. Biswas
Administrative Member.

Written statement has been
filed. The case may now be lisgﬁd for
hearingg on 28.3.2003. The appligant
may file rejoinder, if any, within

two weeks from today.

Membent Vice~Chairman
mb

284342003 On the prayer of Mrs. R.S. Choudh-
, uryﬁv;earned counsel for the applicant
case'ls adjourned, List on 22.5.2003

for hearinge.

.

Vice~Chairman

9 -3
Member
mb |
'§2.S.03 Heard Mrs R.S.Choudhury, learned
: .counsel for the applicant and Mr B.C. -
- pathak, learned Addl.C.G.S.C for the
. respondents at lengthe. -
Put up again on 24.6.03 tc enable
. Mr Ppathak to obtain the connected records

BRI g . ——
R “”é%i;;; \Edce-chairmah
"PQ"' ' '
TONTE 1 Dot fom Menlin il ek A0 4
‘"t M o Yﬁmk QQJﬁsﬁO Q”%°“ﬂP*®m{+°91;x; %:ZI
_— L 2o |
) L : #@&&
. 22,7.2003 On the prayer of Mrs. R.S. Choudhury,
. ‘learned counsel for the applicant the case

is adjourned., List again on 18.8,2003 for

—

vj\ Member Vice=Chairman

hearing.

mb



26,8,2003 Present : The Hon'ble Mr. Justice D.N.:

129.8

0:A, 293/202

Ce “.’-\

18.8,2003 Present: The Hon'blé M, K ' PrahaladaL
. Administrative Member., W

The case is adﬁdurned and again
listed for hearing on 26,8.2008,

bb

Chowdhury, Vice-Chairman., |
i

The Hon'ble Mr, K.V. Prahala-
dan, Member (A)

. On the prayer of Mrs. R.S.
_ Chowdhury, learned counsel for the appli-
o cant the case is adjourned. List again
on 29.8,2003 for hearing. ‘

. Member Vice=Chairman
mb ‘ ‘
«2003 Present: The Hon'ble Mr.Justice D.N.

Chowdhury, Vice-Chairman

" "The Hon'ble Mr.K.V.Prahaladan
aAdministrative Member.

. ' The matter came up for hearing today
also. This case earlier also came up for
for hearing on 22.5.2003 and the case was
ad journed to enable Mr.B.C.Pathak, lear-

‘ned addl.C.G.S.C. to obtain the necessary
record. Mr.pPathak stated that he is yet
to get hold of record save and except
some photocopies which are not relevant
for the purpose of adjudication.

Mr.R. S.Choudhury. learned counsel for

' the applicant, placed before us the judg-
ment rendered by the Magistrate 1lst Class:
Aizawl District, Aizawl acquitting the
applicant. and other co-aeceuseds for want
of evidence. The Order sSheet 1itself indi-

"cated that the prosecution witnesses did
not turn up to adduce evidence and hence
the applicant and other accuseds were
acquitted on default of prosecution. The
written statement was f£iled on behalf of
the respondents 1 to 6 by the Deputy Co-~
mmissioner, Central Excise, Guwahati

Contdg,
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h c.a.293/2002 - &}
B :i ‘ “' f .- ‘ ,‘ . . ——'. .
Office Note Date % Tribunal's Order ‘
! - Contd. !
1 129.8.2003 ;Division. The Verification are all based
}; ] ' jon knowledge though the matter pertains
| ! %to record. :
i I The reSpondents are ordered to place ;,
| gfull record of the case to enable us to
ladjud:.cate the matter. put up the matte
fagaing on 24.9.2003 for production of T
Mas
gﬁmmuc?@/, /76:@"’ lrecord. Send the copy of the order to
olent @9\(/: ﬁlk ;t;;% | M’://""é;u,a %reSpondent Nos.l to 3 with a copy bo M,
U - : [ B-C.Pathak, learned Addl.C.G.S.C. appea:
qg/ﬁ)o-——-—‘"/
_blo/ — ring for the respondents. ‘
éﬂ | | The respondents arg also ordered to
/,7/@, | Iplace before us as to the intimations
!those were required to be sent to the
, faudit office in respect of the alleged
i %emhezilement of the Govt. money.
} List the case on 24.9.2003 for hearing.
! ] - .
i OVQM \/\/\
.|} Member . '; Vice=-Chairman
bb
p 24.9.2003 Heard in part. List @gain on 26.
'9.2003. ‘
i Meﬂ&% bt : vice-Chairman
2—; }\‘W 26.9.2003 Heard counsel for the parties.
C<?’7 Ca"" ’> ~ § Judgement delivered in open Court,
Iy beeh T N o /S kept in separate sheets.
‘ Fetr~7 ’ ' | - ;
3%&' /S ,ﬁl’vv/“r The application is dismissed in
L L | IS HOQ terms of the order. No costs.
s kb
G 6,!' C H é"’x\ \C)\IF M‘G’bm ‘0 » .
: o t Member ._’.‘;,.;-Vlce'—___Cha%rman
d/f bb ‘ ' B .
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i CENTRAL, ADMINISTRAT Ive TRIBUI\_IAL
| GUWAHATI BENCH
i Och. MBI No. 13,1293 of 2002,
) DATE OF DECISTON 26.9.2003
- ﬁ
..Q.J'MchbUI.Hussain...-.......e.......;-.......‘.o.o-APPLICANT(S)-
- oe o oMK N:Choudhury, I.Choudhury & Mrs.T :3:ChoudhuTY apvocars For THE
| ' ' APPLICANT(S) .
; ~VERSUS-
ooo'-'bpiql:logf-];r}qj;aoO&C'Ooo‘tol'lee.rbh.oa...o‘.‘d..oao..c. < ORESPONDENP(S)
. ‘.[ A ) > 00 00
|
* o0 o!'\c‘qx:‘oBo ..(; .OPOa‘t-‘}lai]{O'O 'AOdﬁdolO..Ct.lG':..g: g:: LA K B BN N 2 S RN NN " o oo’ > o0 .ADVOCATE FOR TI‘E
[ '
1 - RESPONDENT(S) .
THE H¢N‘ BLE MRe JUSTICE D.N.CHOWDHURY, VI CE CHATIRMAN.
THE HQN' BLE K.V.PRAHALADAN, ADMINISTRATTVFE MEMBER '
1. Whether Report ers of local papers may be allowed to see the
Judgment 2
2. To be referred to the Reporter or not>
3. Whether their Lordships wish to see the fair copy of the
%ﬁdgment ?
4, Mlether the judgment is to be circulated to the other Benches 2
I :
I .
J?dgment delivered by Hon'ble XEABEX vice-Chairman.
]
\ o
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.293 of 2002.
Date of Order : This the 26th Day of September, 2003.
THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR. K.V.PRAHALADAN, ADMINISTRATIVE MEMBER.

Md. Abul Hassan

S/o Md.Jamaluddin

Tax Assistant

Office of the Assistant Commissioner
Central Excise, Tinsukia

; R.G.Road, Tinsukia-786125. « « . o Applicant.

By Sr.Advocate Mr.K.N. Choudhury, Mr.I.Choudhury &
Mrs. R.S.Choudhury.

- Versus -

11. The Union of India

Represented by the Secretary
to the Government of India
Ministry of Finance

North Block, New Delhi-2.

2. The-Chief Commissioner of Customs &

Central Excise, Eastern Zone _
15/1 Strand Road, Calcutta-700 001.

3. The Commissioner of Customs &

Central Excise, N.E.Region
Shillong, Meghalaya.

14, The Joint Commissioner (P & V)

Customs and Central Excise
Morellow Compound, Shillong
Meghalaya.

5. The Assistant Commissioner
Customs Division, Aizwal
Mizoram.

16. The Pay and Accounts Officer

Customs and Central Excise
Shillong, Meghalya. « « « « Respondents.

By Mr.B.C.Pathak, Addl.C.G.S.C.
ORDER

CHOWDHURY, J.(V.C.):

The 1ssue pertalns to promotlon to the grade of

jInspector of Customs and Central Excise in the follow1ng

c1rcumstances HE

1. The applicant, at the relevant time, was working as

Upper Division Clerk ( UDC in short) in the Office of the

'Assistant Commissioner, Customs Division, Aizawl, Mizoram.

Contd./2
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By order dated 15.3.2000, the applicant alongwith thirty: “two

others were promoted to the grade of Tax Assistant in the

scale of pay of #.4500-125-7000/-. The DPC meeting was held

) 'including the applicant
. on 25.4.2000 which recommended thirteen o ficers/fit for

promotion to the grade of Inspector, Customs and Central
© Excise. According to the applicant, promotion order was
issued on 26.4.2000 and he joined in the said post, Customs

. and Central Excise, Aizawl Customs Division on 1.5.2000.
@ However, the said order was subsequently cancelled vide

‘order dated 12.7.2000. The applicant was arrested for

5;alleged mieappropriation of govt money. Consequently, he was
'Placed under suspension w.e.f. the date of detention under
GSub Rule'(2) of Rule 10 of the CCS (CCA) Rules, 1965. In the
appllcatlon the applicant submitted that the DPC meetlng was
]held and by order dated 24.7.2001 twenty three Tax

HAssistants/Stenographers G.III were promoted to the post of
%Inspector, Customs and Central Exeise. The applicant was
ialso called for fitness test and interview for‘the aforesaid
@proﬁotioh and he attended the same. But for the reasons best
:known to the respondents, he was not promoted ~though the
@uspen51on order was revoked as far back on 2002, By this
;pplication the applicant prayed for a direction for opening
1ithe sealed cover and promote the applicant to the grade of
?hspector, Customs and Central Excise w.e.f. 26.4.2001 with

A
all consequential benefits.

é. The respondents contested the case and etated that
j along with others

since the applicant/were promoted by order dated 26.4.2000 on
]

t

he basis of a fake letter to be received from the CBEC,

ll the officers were reverted to their original posts. As

N

egards the promotion of the applicant, the DPC assessed the
%ultability, but since the applicant was placed under
guspension pending disciplinary proceeding, he was not
éromoted and the matter was kept in sealed cover.
grs.R.S.Choudhury, learned counsel for the applicant, in

course of the argument - placed before us the order of the

Contd./3
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We have given our anxious consideration in the

jmatter. The 'respéndents ‘in  its reply also did not
ﬁspecifically stated the actual situation. On the records it
§appears that the applicant was acquitted from the criminal
icharges by the judgment and ofder of the Trial Court dated

10.12.2002 passed by the Magistrate 1st Class Aizawl

District, Aizawl in connection with Gr.No.1383/2000 Aizawl

P.S. Case No.466/2000 U/s 420/465/468/471/380 TIPC. The
i . '
3Fecords also shows that in Criminal Revision Petition No.12

‘pf 2003 the Gauhati High Court, Aizawl Bench, Aizawl vide

iprder dated 17.4.2003 set aside the order of acquittal dated

10.12.2002 passed by the Trial _Court .and directed for

il
1 .
?etrial as per law.
!
s

. ‘ We have heard Mrs.R.S8.Choudhury, learned counsel

&or the applicant and Mf.B.C.Pathak, learned Addl.C.G.S.C.
y .

fqr the respondents at length and also perused the materials
&n record. Records, those were made available now clearly
|
indicate that judgment and order of acquittal dated

10.12.2002'acquitting the accused applicant has already been
' i . ° . , .
set aside and quashed. The criminal case initiated against

@he accused applicant stood revived. The applicant is facing
i :
ﬁow a criminal trial involving embezzlement| loss of public

ﬁoney. The contention of the learned counsel for the

applicant Mrs}R.S.ChOudhury to the effect that the applicant

1

accused was exonerated from the criminal case thus was not
1 .

| '
éustainable. In the set of circumstances we do not find any

. justification for exercising Judicial Review under Section

|
ﬂ9 of the Administrative Tribunal Act, 1985 as amended and

A .

o . . . A . .

issue direction for promotion as prayed for. No injustice is
i

éaused to the applicant for involving Judicial Review. The

|

a.A. is thus liable to be dismissed and thus dismissed.

i
1

5., Before concluding the matter, we would 1like to

oint out as to the casual stand taken by the persons in

p

d : Contd./4
‘1

|
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‘authority in conducting the case. A written statement was

filed on behalf of the respondents by Deputy Commissioner,

pin the office of the Deputy Commissioner, Central Fxcise,

‘Guwahati Division in a lackadaisical manner. It did not

indicate and disclose the real facts of the case. Material.
facts were seemingly suppressed. It seems to us that the
éase was conducted in a very casual fashion as if to protect
some one sacrificing public interest. Only after going
through the records, we could assess the facts. We hope and
trust that the respondents authority will take note of the
Qbservations made above, and take appropriate measure in
conducting such cases involving public interest énd public
money.

The application thus stands dismissed. There

shall, however, be no order as to costs.

\(\\ma Q/\é@% SN |

( K.V.PRAHALADAN ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE_CHAIRMAN
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ANNEXURE— f
| h

fGEFICE OF THE COMMISSIONER CENTRAL EXCISE 33 SHILLONG.

" ESTABLISHMENT ORDER NO.29/2000

L ~ DATED, SHILLONG THE 15TH MARCH 2000. '
. ': ’ t ‘ . : ’ . s

Subjects~- Estt. Promotions, Transfer and postings in the grade
- of Tax Assistant ~ Order Rege =~

JPART-Lo

PROMOTIONS

.

The following Upper Division Clerks of Cugtoms & Central
by _Dxcisn are hereby promoted to the grede of Zax Assistant in the

.t

e

scale of pay of R$e4500-125-7000 with effect from the date they

assume charge of hiégher posts

SleNow

W/h LJMCW

~~~~~

Name

- 8/8hri

Abgiil 1 ,Hassan Q\BUL Hres ("\N)

chel By

Pre Place‘of pasting.

Alzwal Customs Divne

% 2 Biplop Ghosh Guwahati Bustoms Divn.
Lo . 3% Jogesh S~ingh Sain General Branch HJrse
R Office Shillonge.
. b Jayanta Goswami Guwahati Cugtomg Divn.
Y. 5 " Chandrabanu Bhattacharjee Estte Har. Office Shillonge.
.- Ge Sumita Debe Guwahati Central ExcLae
%, ‘ ey m‘mM_Wh‘DiViSiQno
Te Bandana Choudhury Agartala Customs Divne
‘Be Rajiv. Kumar Tezpur Central Exclise Divme
9, Rupa Kar Customs Hqrs. office
Shillonge.
10. Partha Sarathl Choudhury . Accttse. Br, Hgrse offilce
Shillonge. .
‘ 11 ™ Ghana Kanta Nath Guwahati Central Excise Dvn
*g 12. Iyolis Kurkalang Accttse Br. C.Ex. 0ffice
Hgrse Shillong. '
13. Fondila Daimai Revenue Bre. Hare. Office
Ce EXo Shillonge
14. Khamkhanmmun Munshong Ailzwal Customs Divne.
15. Dombidhar Sonowal Dibrugarh C. Exe Divne
) 16 John Amo Revenue Bre. Harse Office
e A . Co EXe Shillongm
17. Shyamalendu Sinha : Dhubri C. Ex. Divne
18. Potsangbam Surjit S-ingh Imphal Ductoms Divne.
19. Devendra Rana Accttse Bre Ce EXe HArse
Shillonge.
20, Salil Chakraborty Karimganj Customs Divn
- 21l. "Narayan:Che Paul Guwahati C. Ex. Divhe
224 Richard Grand Lyngdoh Shillong Customs Divne
23 Satyabrata Chakrabort, Estte Bre Hgrse. Office
Shillohge.
24. Sofiana .Tol Appeal bre Ce Exe Hdrse.
' Shillonge.
25 Dhira Medhi Guwahati Cs Ex. Divne.
26 Tapan Barua Accttse Ce ExXe HJrse
Shillohge.
27 Bijoy Basumatary Guwahati C. Ex. Divne.

Conta....B/2..m.‘
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‘g/shxi | o 4/"‘

“?38; , - Bhudeb Bhattacharjee Confle Bre Hars. Ce EX.
Vot : , office Shillong

29. WeJayanta Kre. Meitei Dimapur Customs Divn.
+ 306 stddhartha shankar Roy . Estte Bre Hgrse Cs EXe.

T | office Shillong.

31, - Josephihe T. Lanong } Cconfl. Br. Hqrse. Office

’ , . C.Ex. Shillongs

32. . " Krishna Karmakar 0/0 Commre(Appeal) Guwahati.
133, _ Nayan Basumatary Hgrse Customs N.EsR. Shillong

The éeniority of the above officers in the grade will
be in the order shown abovee.

- They are hereby asked to exercise option within one
month of the date of the date of peomotion ag to whether: thelr
initial pay should be fixed in the higher post on the basis of
FoRa22(I) (a) (1) straightway without any further review on:accrual
_of increment in the pay scale of the lower post or theixr pay on
‘promotion should be fixed initlally in the manner as provided vided
under F.Re 22(a) (i) which may be refixed under t'e provision of
FeRs22(I) (a) (1) on the date of accrul of next increment in the
‘. scale of pay of lower post. Option once exercised shall be final.
bk o

\ I&:;he event of refusal of promotion they would be
“debarred from pyomotion for a period of one year.

bi

b
H
{

L

PART-IX TRSNSFER AND POSTINGS

All the promotees are retained at theilr respective
present places of postings. Final postings as Tax Assistant will be |
-issued later one.

NOIES This promotion order is issued .against the vacancies
arising out of the recent promotion to the grade of Inspector vide
this office Order No. 17/2000 dated 08.02.2000, which was subject tc
note (a) and (b). .

In the event of the officer(s) promotee vide abave
mentioned order being reverted back to his/her/their present cadre, .
the junior most officer(s) promoted vide this Qrder will also be ;
liable to be reverted back to the present cadre. .

\)O

5 P
\gfb
, 4 ( Be THIAMAR )
JOINT COMMISSIONER (P & V)

CUSTOMS & CENTRAL EXCISE
SHILLONG e

Contd&-ooep/3tcooc
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3.
4

10.

C.NO.II(5)7/ET;III/95/OQA9¢,§Q'

%~

U Déteds- 1S \ o500

l

. Copy forwarded for information and necessary action tos-

The Commissioner, Cuatoma (NquRe)'Shillonéi
The Commissioner (Appeal) Customs. & Central Excise, Guwahati s
The Jt. Commissioner (Tech), Central Excixe, Shillonge.

The Assistant Commissioner —— . eeeeeem
The copy meant .for the concerned officer is /are enclogsede

Phe P.A.0./CeA.0. of Central Excise Hars. shillong.

L ]

. MNg AeCeheOo(Acctts), Customs / Central Excise, Shillong.
- The dopy meant for the concerned officer is/are enclosed

‘shri/smti Aot ek tane . Us D a/hyw3 for compliance.
- Accounts I & II/ET-I & Ii/COnflo/CIU—cum4V1G/ Bre

The ‘G eneral Secretary. Group ‘C‘(Ministerial) Officers’

‘Assoclation, Customs & Central Excise, Shillonge

Guard filee.

LT e T

JOINT COMMISSIONER (P & V)
CUSTOMS & CENTRAL EHCISE
SHILLONG .

ceeoeo

~%
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‘ ' _ Government of India

AOFFCE OF THE COMMISSIONER OF CENTRAL EXCISE

| | SINLLONG-79300)

v

<L, 2220680 . .
= 2230301\{_ ontral Room)
P'ast Box No, §
Tuele s Cenexclse

e Al 16
CNO LS (3)2/CON 92/ vim 2

fo

D 3nd Apmit 2000, ©

t

The Msaistant Commiasionanx,

- Custons & Centrad EKCiO“:

::i;;;dﬂﬂﬂ;,ﬂ;”**GuuAaXLwgﬁ/ﬂogua£i§u4tgmo,fﬂJ/ﬂigawé/%x}/ﬂgi/an/Joﬂ-
. ’ .

G 7/ue. /:/40/5 u‘/)c.l.‘t‘, O/III'C)/g)LanC}L'Ln"C}I.uA 94?. I}

-]

—-—

g//f/f),(ﬁz'éuf'zi/;ccixﬂ /)/u/.o.icaﬂd Fitneso Teod and /ntenview fon
f selecdion of. 7ax~ﬂooidianiaffienognaphuno Lo
the grade of /HOFﬂEiOAdo

Z S
ﬂ ! LI T P S PP
o i T

’,.C (

The physical fitness tesz Lfox promoition of TA/Steno
wilbt be hald_on,ééﬁ RE5Lh: Anail 2000 from Q.75 AN vnwards at Haorna,
Office Monet tow Compound, Shitlong and

EE
{

¢ e

the [lnterview will also be
hetd on 2he oame day at 1.30 P, KHence

gou axc Aagwr,gsitd Lo dinecst
e
2he oﬁ{icano who ane unde

A youn chad;e in Lhe enclosed Lisd 2o
appean )fo/t the sudd Le ol and intexview

amnd Lime.

on the above mentioned date

RV
] | . A
Eneto := Aps above.

( B. THANAR )
JOINT _COMIISS JOYER( PEYV)

M*MA%L"'M% ,

15 iy
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o gl Aha Q77 L
v s daun Chondaa Bona (.5']/,
"Eg: ‘Q:.;.V',-Smi. Ruma Muklenjeo S teno @
o den Jangoy Bhattachanjee T4,
2 ' Snd, RLAiLla Nan&aniang(f?),rﬂ. CZ)
S Dipah Kx. Das,Td.

L 6. » Snx.lhitdian Dhkharians. ol S 7/ rA.
! 7. Smié. Bharnati Daa, 7.

S Samdlt Nanddi i

9. 5/zgu.ma,(. Ntli/‘n,?/f

7'0.1 | Sharwari Sat”xm.aéﬁ,rdf- | sw M/IM/LMM Cm@/@’/”’)

17. . Atoh Ka. Singh,TA°

b ST Gy
72 Jugdaep Mulhenjee 04, om QA A %
\//i Abdut Hasasan,TA. POZ/MVJ - S/ T (f )

4. MNoni Pau_l.,fﬁ. [W/\QWJQ/\\

15, Axup Bhailachanjee T,

*

T8, Dedpen Ch. Doaf 5C) UDC, Ah. 340743
. , 7/ o Debangahu C/§(1.IML7!?174,4 ty,Sleno., 3’}/5757

18, Smi. Lakhyahina Deont(3 7),5zeno.
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mw,

O'FNé! OF THE COMMISSIONER OF CENTRAL EXG”I:SE =2 SHILLONG.

b
ESTABLISHMENT ORDER NO. 50/2000 L ﬁ
SRS ' DATED, SHILLONG THE 268 April, 2000 A
Subject : Esit. Promotion, Transfer and posting to the grade ol TRspecions — order rcgardmg:

PART — | ' PROMOTION

The following Tax Asgistants and  Stenographem Gr. 111 of Customs & Central Excise are hereby promoted
to the grade of Inspectors in the sealo ol pay of Ra, 5500-175-9000, w.o.f. the dato thoy ssmumo charge of the
higher post in their respective places of postings :

SLNo. Name '___Present place of posting
01. | Shri Arun Chandra Bora (ST)* Jorhat, Central Excise Division
02.. Shri Dipak Kumar Das GL Branch, Central Excise Hqrs., Shillong.
03. Smt. Bharati Das Tinsukia Central Excise Division
04. Shri Samit Nandi Guwahati Central Excise Division
05. | Shri Shyamal Nath Agartala Customs Division
06. “Shri Shrawan Saurabh GL Branch, Central Excise Hqrs., Shillong
07. Shri Alok Kumar Singh Tech. Branch, Central Excise Hqrs. Shillong,
08. Shri Joydeep Mukherjee Tezpur Central Excise Division L
09. | Shri Abdul Hassan - L Aizawl Customs Divirion .
10. Shri Moni Paul Accounts Br. Contra Lixcise Hgrs, Shillong.
11, Shri Arup Bhattacharjes Estt. Br. Contral Tixciso Hgrs. Shillong,
12. Shni Debangshu Chakraborty Ofo The Commr. (Appeals), Guwahati.
13. Smt. Lakhyahira Deori (ST) Guwahati Customs Division.

* 8L No. 1, Shri Arun Chandra Bora’s promotion will take effect only after 15.03.2001. On promotion, his
pay and seniority in the higher post will be fixed according to his position in the Panel from which he is

promoted. But the monetary bcneﬁt in the higher post will be admissible only from the date of actual
- promotion. ' '

The Seniority of the above officers in the grade of Inspector will be in the order shown above.

They are hereby asked to exercise option within one month from the date of promotion as to whether their
initial pay should be fixed in the higher post on the basi, of F.R. 22(I) (a) (1) straightway without any
further review on accrual of increment in the pay scale of the lower post in their pay on promotion should

be fixed initially in the manner as provided under F.R. 22(a) (1) which may be refixed under the provisions

of F.R. 22(I)(a) (1) on the date of accrual of next increment in the scale of pay of the lower post. Option
once exercised shall be final. ' .

In the event of refusal of promotion they would be debarred from promotion for a period of 1 (one) year.
PART — I TRANSFER AND POSTING

On promotion all the above officers are hereby retained temporarily at their respective present places of
. posting. Final postings in the grade of Inspector will be issued at a later date.

NOTE: This promotion order is issued subject to the followihg conditions:

() In the event of cases under Sealed Cover(s) being opened the Junior most promolee(s) will be reverted.

) In t.he event of any deputationist (s) being reverted to parent Commiss.onerate, the juniormost officer
(8) in the above promotion order will be reverted.

L ' Sd/-

(BROJEN THAMAR )
JOINT COMMISSIONER (P & Y)

Ce/\,t,‘ XA,ZJ 7% oA % CUSTOMS & CENTRAL EXCISE : SHILIONG.
5. “‘”7 |
Jdaro A
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C.No. IG)I9/ELIY9 | ( W Dated:
«‘,. o " pey g
. , o . t
By k Coﬁy fdfwardcd for information and necessary action to :-
.‘:. "‘.4 ) . Iy
" '1.The Commissioner of Customs N.E.R. Shillong.
' 2 The Assistant Commissioner, Central Excise/Customs Division, .Copy meant for

the concerned officer is enclosed for delivery.

§

3. The Assistant Commissioner (Tech.), Central Excise, Hgrs. Office, Shillong. Copy meant for the concerncd
, officer is enclosed for delivery.

4. 'The Chiel Accounts Officer, Hgrs. Oflice, Shillong. Copy meant for the conceorned officer is enclosed for
delivery., '

5. The Administrative Officer (Estt./ Hgrs), Customs & Central Excise, Shillong. Copy meant for the
concerned officer (s) is/are enclosed for delivery. :

6. The P.A.O./A.C.A.O.(Acctts.), Hqrs. Office, Shillong,
7. Shii/Smti-s Aol Hamas , T4

for compliance.

8 Accounts IS IV ET. 1 & I/Confdl. Branch/CIU-cum-VIG Br., Hgrs. Office, Shillong,

9. The General Secretary, Group ‘C’ Ministrial / Group ‘C’ Officers’ Association, Customs & Central Excise,

* Shillong,
10. Guard File.
0 [74
/q\ S}Q(L | .
b ( BROJEN THAMAR )
& JOINT COMMISSIONER (P & V)
N CUSTOMS & CENTRAL EXCISE, : SHILLONG,
1;’\\ o N Y
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Hizawl the Stk May , 2000
drawing a pay of Re.odH30/7
bearn  promoted o the
of Fe.SS500~175~-90 .0/- vide
CBhillomg the 26tk April 2000

Customs & Central Excise,
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e FNNEXURE- B

- « | |
OFF ICE_OF THE _COMMISSIONER OF CENTRAL EXCISE :: SHILLONG 3
LR I ' - ) . o :
-~ © ORDER No.8/CON/2000

Dated Shidtong the /2, Juty 2000 "

Vide tetten F.v0.8.12034/63/98-Ad /11 A dated 7.2.2000, \
puxponted to have been issued by Shri Lahbix Singh, Unden
Jecratarny to the Govenment of India, MTrtstxy—of 7 Tnaice, Depi, \
rof Revenue, Centrat Board of Exclse and Custons, diversion of
\ vacancies in the grade: of /nspectons from Direct recruitnment
Vi quota 2o promotion gquota has been ondexed. /i was directed in
‘the said tettex that att Heads of the Depariment may tahe
appropriate: action Lo identify vacancies available for divexasion
and divent them to phomotion quota. /& was also clarnified that
such diversion wild siricily be a one time measunre Lon 3 three)
J $_ months w.e.f. the date of iseue of the said' Letien.

Acting in good faith zhe Centrat Excigse Commissionenate,

i SAiltong undentook an exencise fon vernification of vacancies, ?E
')f/y;n zhe grade of /nepecton, readily available forn divension from

Dinect guota to.Promotion guota taking into account all relevant

factors including the indent of vacancies atready submitted to-

the Ministrny for direct recruitment in the grade of /[noepectonas:
o Based on this exencise the Commissionen, Centnal Excise;Shitlong
S approved divension of 20( twenty) posis of /nspector from DR
- guota £o PR quota as a one ifime measure as directed by the said
letien dated 7:2,2000, Accondingly the Departmental Promotion
Committee meeting was hetd on 25.4.2000 for promozion of TAs/
UDCs/Stenos to zhe grade of Inopecton Customs and Centnad Excise,
Shillong undex: the chairmanship of Cémmiooiphei;'Ceniaat Exciase,
Shittong and -Joint Commissionen(PEV) Ceniﬁa{ Excice,Shittong and
Deputy Commissionen, /ncome Tax as Membero. AtL the etigible 17
(Aeuenizen} candidates wene catled forn physicat fitness test and
intenview. The DPC hetd on 25.4,2000 recommended 13( thinteenhllicens
as fit for promoiion to the grade of /nepectorn, Customs and
Centrat Excise, Conseguently vide Estt. Onden Vo.50/2000 dated
26.4.2000 the 13 TAs/ULCs/Stenos wenre promoted Zo.the gnade of
Inepecitons in the scate of pay of K.5500-775-9000/~ w.e.f. the
rdate they assume change of their highen posts in Zhein nespecitive
place of postings.

-

3o Stni Lakbin Singh, Unden Secretany 2o the Govi, of /ndia
Miniotry of Finance,Deptt. of Revenue, Central Board of Excise
and Cuszoms vide f.ﬂo.ﬂ.72034/59/2000,40.///.H dated 22nd June.,
12000 infonmed that the said teitex dated 7.2.2000 isoued vide
FaNOoBo1 2034/63/98-4D 111 A has not been-isaued by the Boand,

| ) Wﬁmm Con—td........./’/Z'
Vo N
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4 was aleo directed not to iake any action on ihe AaLd Letien
datdd 7.2.2000 and In case any action has been tahen LnientLonatly
oA waongtg or_otherwise such action ds Zo be nectified usgentlye

i

4. In view of the directions contained in the Board's \/
Letter dated 22.6.2000 and as a measure of cérrective action

%o be iaken now it is heneby ondened that the pnomotion of

TAs/UDCs/Stenos as promoted vide Establishment Onden No,50/2000

dated 26.%4.2000 shoutd be #reated as nutl and void in view of

the fack that The Textex FN0B.12034/63/98.AD.71/ A dated

72,2000 was noz iooued by the Boarnd, Thenefone ithe following
’j(éﬁiﬁffifz,25£fﬁifd axe heaeéy ondaneé“zzwzznzeveniad 2o

thein oniginal posits of TAA/UDCA/SiGnOA @s the case may b be
with immediate effect,
P e N ORI

SL.No. Name Presen place of Posting
: S/Shri
7. dArun Ch. Bona(ST) Joxhat Central Excise Div,.
2. Dipak Kn. Das Karimganj Renge,Siléher CE,Divy '
3 Sut.Bharati Das Tinsuhia Central Exciose Div. |
k., Samit Nandi , Gauhati Central Excise DLV.
Se Shyamat Nath ﬁgaaia&xCuoioma Div, )
6. Sharwan Saunabh GL Br. Central Excise,Hgrs,
7 ALok Kx. Jingh Tech. Bx,Central Excise,Hgrn.
8 Joydeep liuhhenjee Tezpur Centrat Excise ,Div.
7 Abdul Hassan . Aigawl Customs Div. B
70; Moni Paut V//// Accounte Br, Centrnat Excise ﬂ¢44.
17, Anrup Bhattachenjee Estt.Br. Centrat Excise, Honas,

72i Debangshu Chahrnaborty .0/o Commnn.(ﬂp‘,aloj Gauhatdi.
13, Smit. Lahhyahina DeOAL(ST) Gauhati Customs Div,

»

5, ConAe¢ueniia£ action be taken by the controldling aofficexs
concenned to ensure thaz these officens are nevented 2o zhein earliex
posis in Lhein present place of postings. Excess payment by way

of dalardes and allowances may also be recovenred from them as

a measure of recitification.

(8. THARAR |
JOINT COMMISS JONER( PEV) | |
CENTRAL EXC/SE : :SHILLONG

CORidon-ch/j
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70,

Representazion againet this ondea shoutd not be enientained

o Yo
(& iy rv};/\gk\) y

-3 ’
T o 13 JuL 7604
CHOLI(3)2/CON/92 PT, 1/ /5 S 2 Dated:- - '
- -C0py‘£oawaaded‘£on information and necessary action to:-
7, }ﬁe Commissionen of Customs, N.E.R. Shitlong.
2. Depéiy Comhiooionea/ﬂooii. Commissionen, Centrad Excioe/

Customs Division (AeLe) » compliance
repont o be submitted immediately on neceipi ! this ondenx.

al any level,
The Assistant CommiAALonen{Tech}, Centrnat Excise,Shittong.,

The Chief Accounts Officer, Hanas. O0ffice Shittong.
The ﬂO(ET//AO(#¢aa/ Centrat Excige, Shittong,

The PAO/ACAO (Actts.), Hona. 0ffice Shittong.
Shai/ Sm, %1ézfu(’ %/ﬂﬁ$€Vh forn compliance,
Aceza.l & 11/ ET./ & 11/ Cl-Vig, flana. Office Shittong,

The General Secretany, Group 'C' Ministenial Group 'C'
Officens’ Association, Cestoms and Centrat Excise,Shittong,

Guand Fite,
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h»ﬁﬁlﬂé a case z2gainst Shri FCHart: 4D ABUL HﬂobAI‘lﬁ;!q

Assigfans.4N respect of a Criminal ozfence involving mwis 1ppr0~
|||

‘1/01 Govt. meney amountlng to Bse 4,511,200/~ is un%é

Stiiﬁa'tiono ’ !

_._J_

AR WHERZAS the sri1 Shrd i, 4. Hastzawn, " w4,

. . . e o |
detained in custody on 2€.7.2000 by Aizawl Police wt'lLlox{x
a pericd exceeding forty-eight hours.,

S
O
[&]

or

,g

i
il
NUw THEREFOAE, the sa’d Shri la, nassan, is deefpd

10 have besn suspeaced with éffect from the date of dntn%tion,
leeo, the ¢6ﬂ1 h July,2C00 in terms of Sub-rule (2) of nul«
of the Central Civil Services (Classification, Control f
Appeals) Ruleu, 1963, an¢ shall remain under suspension #mxil
further orders.

!

iy

1L
It is further ordered thet during the period of mfﬁf

L
pendion the Headquarters ci Shri i, acdassan, T odlo -y ghould
[t

be Alzawl and the said Shri M.k, Hassan, shall nct leave|the
. . ”
headquarters without obtaining prior permission of the u”ﬁmrm
signed, }k
v i‘:il
> »—»w-\.s:“‘.}‘-""“— - ;Hf:(
i
&q/- 1
‘ - (' B, THAMAR ) I
‘;8~ ?}"Vlﬁ' . JOINT CCMMISSICNER (Pa&v) i
24 2 z . - 4
Aae 1DFD A, CUSTONS & CEHTRAL ELCISE: SHILLONG,
. e
C N0, II(8) 23/(;11)-'\/1(;/2000/ Fay 5. _ 3 7 Datedi~ 3. m A
T ' '
- Copy tos=- :
I The Ccomunissioner of Customs, H.EWR, , ahlllcnp ff
a, TUso Dowuty CnnminnLhnhn cuaoteme Tivielon, piacwl £ov fafrnme b on

and neceszary action. COpy weant roxr Sh, .i.ie Hascan is elicdlosed

and should be celivered t¢ him wder a dated °ckn0w39ubeuent
receipt, which may be sent to this eud for record,

L//ﬁf/' Shri H, 4, Hassen, TJA » Customs Division, Alzavil. ﬁ,
L, The F.4.C,, Custcms & Central mxcise, dhilieng, ,;‘
Se The C,4.0,, Customg‘& Centrdl n «clse, Shillcng, 'y'

6. Guard File, &( ; :

.. T 0 }

P U . N f@qﬂ 1

{ :

o]

' AR )
JOLNT COMLISZICER (PaV)
CUSTWIS & CEJIRAL EAL LECIER SHILLCLG.

b

———.

; : - L S e e
— a1 AT e e et o e L.

)



~ — X F— "ANNEXURE . &
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LSSISTANT COMHIL0TONER W
CULTONS DIVILION: 14T ZaVL |
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Dated, Alzawl the 1577 daly /7000,

_ In pursuunce of the Order dtd.11-07-2001 vide
C.10.IT(3)2/C01/92/796-17 dcsued by the Adddtional Commissiconer(l & V)
Central Excise & Customz, Shillong, 3/Shri .M. Guite, TL.i. ond
Abul Hassan, T.:5., Customs Division, Alzawl is hercby directed
to proceed to lgrs. Office, Horello Compound, Shillong tn attend
the PhysicalAblincsz test and Interview qu selection to the
grade of Inspectors which will be held from 18.7.01 to 19.7.01"

And hence they will be relieved of their duties w,e.C,13-7-2001(.. 1. ;.

Sl

(L5 VAWCH NG
| ‘ AGSTSTANT COLMI ,L.Iow:n,
CUSTOMS D. . TuTOH: ¢ AT ZA .

C.No0,T1(39)5/E2/0C-012/96/ - 7 YR~ /vater~_ 1.3/ 7 /207

Copy for information and necessary action to:-

1. Ihe Additional Commiszsioner(P & V), Central cise & Crstoms,
Shillons.

2, The Administrative Officer, Customs Division, Aizawl.

%+ LBIlL Section, Custows Divisicn, Alzawl.

|
lhﬁ u/uhln Kol Guite, T.4A. Customs Division, Alzawl, Abul lassan,
T.A. Customns Division, Alzawl,
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GOVERNMENT OF INDIA

OFFICE OF THE GOMMISSIONER OF GERTRAL D(CISE

M.G.ROAD, SHILLONG - 793 001

ESTABLISHMENT

A

ORDER NO 118 /2001

DATED, SHILLONG THE 24" JULY 2001

Subject: Establishment Promotion, Transfer and posting to the grade of Inspectors-

order regarding.

[

PART-I

The following Tax Assistants and Sten
. hereby promoted to the grade of Inspectors
v date they assume charge of the higher post in

PROMOTION

ographers Gr.ill of Customs & Central Excise are
in the scale of pay Rs. 5500-175-9000,w.e.f the
their respective places of postings.

"[§TNo [Name -

ANNEXURE_ H

oo | Flace of posting T

T 'S Arun Chanda Bora(§T) | Jorhial Gentral Excise Division ™ .
| 2. .| SriDipak Kumar Das Silchar Central Excise Division

3. Smti Bharati Das T Tinsukia Central Excise Division B

4. -Sri Samit Nandi, Guwahati Central Excise Division

S. Sri Shyamal Nath __ | Rarimganj Customs Division

O - |SiShrawan Saurabh " | 'General Branch,C.Ex..iqrs Office,Shillong,
7| SriAlok Kr.Singh - Technical Branch, C.Ex.Hgrs,Office  Shiliong

Sri Joydeep Mukherjee,

Tezpur C.Ex Division,

9. - 1 Sri Moni Paul ’

Acctts. Branch, Hqrs. Office, Shillong.

10. Sri Arup Bhattacharjee

‘Estt. Branch, Hars. Office, Shillong.

11. St Debangshu Chakraborty

O/o the Commr. (Appeals), Guwahai

{12 | Smt Lakhyahira Basumatary

Guwahati Customns Division.

i, 5ri Jogesh Singh Sain

General Branch, C.Ex. Hyrs. Office, Shiliong.

Sri Jayanta Goswami

“Guwahati Customs Division.

15, Sri Chandrabhanu Bhattacharjee

16. Smt. Bandana Choudhury
17. Sri Rajiv Kumar

Estt, Branch, Hgrs. Office, Shillong,
_Agartala Customs Division,

Tezpur C.Ex Division

18. Smt. Runc Kar

19. | Sri Partha Sarathi Choudhury
20, Smt. lyolis Kurkalang (ST)

5 e

Sl Khamkhanmuang Munsong (ST)

Customns Hgrs. Office, Shillong

_Acclis. Branch, Hqrs. Ofiice, Shillong.

_ | Accits. Branch, Figrs_ Office, Shillong.

_Aizawi Customs Division

22. 31 Gautam Das Choudhury, (SC) |

23. 1 Debasish Baidya, {SC)

_Agartala Customs Division.

Appeal Br. C.Ex. Hqrs. Office, Shillong,

above,

The seniority of the above officers in the grade of Inspectar will be in the order shown

They are hereby asked to exercise option within one month from the date of prorﬁotion

as to whether their initial pay should be fixed
straightway without any further review on accr
or their pay on promotion should be fixed iriti
which may be refixed under the provisions

increment In the scale of pay of the lower post

In the event of refusal of promotion the
of 1(cne) year. '

in the higher post on the basis of FR.22(h@)(1)
ual of increment in the pay scale of the lowér post
ally in the manner as provide ' under F.R22(a)(1)

of F.R22(N(A)(1) .on the doto of accrual of rext

- Option once exercised shall be final.

y would be debarred {rom promotion for a period
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PART-Il .

%,

“TRANSFER AND POSTING

~ The following transfer and postings in the grade of Inspectors are hereby ordered with
ifnmediate effect and until further orders.

18I TName T From . To
) No —- S o, [ o o ——
1.1 8ri Arun Chanda Bora | Jorhat Gertral Excise Division " "RBC Range, Digbo;
- . . e e 1 C.Ex._Divn.
R Smti Bharati Das * Tinsukia Central Excise Division " | Doom Dooma-l,
R — e | Dighoi C.Ex. Divn,
3. Sri Samit Nandi : Guwahati Central Excise Division Tezpur Range, Tezpur
8 P - - e e C.Ex. Divn.
4. Sti Shrawan Saurabh General Branch, Retained
S PR S B SExhgrs Office Shilong. |
o ’5" 1 Sri Alok Kr.Singh Technical Branch BRPL-I Range, Dhubri
2 C~EK-.':’S]IS;:Q.fﬂ_@%-_@_f!ﬂ'g!lg_d C.Ex. Divn.
6.',,. Sri Joydeep Mukherjee, Tezpur C.Ex. Division. .| Dhekiajuli Range,

L . e | Tezpur C.Ex Divn,
7. Sri Arup Bhattacharjee Estt. Branch, Hqrs. Office, Shillong. | 10C Sub-Range,

' ' _ | Tinsukia C.Ex. Divn.

Jorhat C. Ex. Divnl.

3

8. | SriDebangshi TG the Commr. (Appeals),

| Chakraborty Guwahati Office
9. Sii Uogesh Singh Sain General Branch, Retained
0 e e~ o | GEX HAIS. Office, Shillong, | i
10. | Sri Chandrabhanu Estt. Branch, Hars. Office, Shillong. | Dibrugarh-i Range,
... Bhattachariee |, e Dibrugarh C Ex. Divn.
11. | Sri Rajiv Kumar » Tezpur C Ex. Division Digboi C.Ex. Divn.
Office.
. |12 [SriPartha Sarathi T Acdiis Branch, Fgrs. Office, Dibrugarh-il Range,
L Choudhury o ‘_gjﬂ!ggg._m________._Nmn__““_M___w Dibrugarh C.Ex. Divn. 3
13. | Smt. lyolis Kurkalang * | Acctts, Branch, Hgrs. Office, Retained
B o AShileng

/ The following officers are hereby placed at the disposal of Commissioner of Customs,
NER, .

Shiflong.

e ST Dipak Rumar Das 7" 7 Sichar Central Excise Division
2._____|.Sri Shyamal Nath . oo Karimganj Custorns Division L
S.____|.8ri Moni Paul o Acctts. Branch, Hgrs. Office, Shillong.
4. . Smt, Lakhyahira Basumatary Guwahali Customs Division,

5. _Sri Jayanta Goswamj - Guwahati Customs Division.

6. Smt. Bandana Choudhury . Agartala Customs Division,

e Smt RupaKar " e SUSIOMS Hars. Office, Shillong.

8. Sri Khamkhanmuang M Unsong e Aizawl Customs Divisior; e
9. .| SriGautam Das Choudhury, 7 Agartala Customs Division. "7
10. Sri Debasish Baidya, . _|.Appeal Br C.Ex.Hgrs. Office, Shillong. |

NOTE: This promotion order is issued subject to the following conditions: .

(a) In the event of cases under Sealed Cover(s) being opened the junior most promotee(s) will
~ be reverted. S




(b ) The officers whose hames appear at SL.No 01 to SILNo 12 of this Order were ea‘rhe.r
promoted vide Establishment Orgler No 50/2000 dated 26.04.2000 but were |reverted as their

7 promotion .was  treated .as null and wvoid in view of the Ministry's  letter F.NO.
A.12034/59/2000.AD. II1.B dated 22. 06. 2000 .

Without prejudice to the outcome of the Writ Petition No. 3857 of 2000 in quahati l'li,(_;'.!l

LCourt and O.A. No. 436/2000 in CAT Guwahati, the officers whose names appear at SI.No 01 i

* 81.No 12 of thi§ order will be treated as having been promoted to the grade of Inspector from

the date of this Order. Excess payments enjoyed by way of pay and allowances which accrued

since the date of the Order No 50/2000 dated 26.04.200u should be recovered to regularise the
excess payments. :

ot .
A g

ADDITIONAL COMMISSIONER(P&V)
CUSTOMS BCENTRAL EXCISE
SHILLONG

s %

Y
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"Dated :‘2 L JUL 200\

L

Copy forwarded for information and necessary action to :-

1. The Commissioner of Customs (NER), Shillong.
2. The Additional Commissioner (Tech),C.Ex Hgrs. Office Shillong.
3. The Deplty /Assistant Commissioner Central xcise/Customs

Divisign_Aiaam [ . . Copy mean( for the concerned officer(s) isfare .
enclosed . 7 '

4. "The CAOIPAO of Cusloms and Cenlral Excise ,Shillong. : .

5. The Branch-in-charge Br. C.Ex. Hars. Office, Shillong.
The copy meant for the concermned officer(s) is /are enclosed.

6. Sri/Smti for compliance.

7. Accts IBI/ET. I&1/Confd! Br./ClU-cum-VIG Br. Hgrs.Office , Shiliong.

8. The General Secretary ,Group ‘C' Ministerial/Group 'C’ Executive Officers Association,
Customs & Central Excise .'Shillong. '

9. Guard file. .

( B. THAMAR)
ADDITIONAL COMMI SIONER(P&V)

CUSTOMS 8CENRAL EXCISE
SHILLONG



ANNEXURE- T,

i . Qﬂ

GOVT. OF INDIA }
OFFICE OF THE COMMISSIONER
OF CENTRAL EXCISE, MORELLOW COMPOUND

!
!

*  ORDER NO.13 /CIU-VIG/2002
' 5T MARCH,2002,

© Whereas an order for suspension of Shri Md Abul Hassan, T.A.; Customs Division, Aizawl was
issued vide Order No.4/2000 dated 2.8.2000 by the undersigned w.e.f. 2.7.2000.

: Now, the undersigned, in exercise of the powers conferred by Clause (¢) of Sub-Rule (5) of rule 10
> of the CCS(CCA) Rules, 1965, hereby revokes the said suspension Order with immediate effect and
* the said Shri D.P. Haokip, U.D.C. is hereby ordered to report to the Assistant Commissioner, Customs
- Division, Aizawl for duty. |

- p——
SRR

e e——
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S .
(B%—MMAR)
ADDITIONAL COMMISSIONER (P&V)
CUSTOMS & CENTRAL EXCISE: SHILLONG.

. 8 - ; :'//":“')(1. y
C NO 11(8)25/CIU VIG/ZOOO;/MT’ /o . Dated 3 ooy
Copy to:- . 4 ‘

1. Assistant Commissioner Customs Division, Aizawl for information & necessary action. The
letter meant for Shri Md. Abul Hassan, T.A.. is enclosed for delivery at his end under a dated
. acknowledgement receipt, to be gent to this end for record.

Shri Md. Abul Hassan, T.A.

Chief Accounts Officer, Customs & Central Excise, Shillong.

Pay & Accounts Officer, Customs & Central Excise, Shillong.

Administrative Officer (Estt.), Central Excise, Shillong.

Confidential Branch, Central Excise, Shillong.

Guard file. : ‘

Nk wN

B. TH
ADDITIONAL COMMISSIONER '(P&V)
CUSTOMS & CENTRAL EXCISE: SHILLONG
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INT E CHNTRAL ADMINISTRA IVE TRIBUNAL

WARATTBENEH VAHATI
OA No. 293 /2002

'Md. Abul Hassan ... Applicant
--Vs -

Union of India & Others

( B. C. Pzthak)
Addl. Central Govt. Standing Counsei

Central Administrative Tr.bunal

.. Respondents.

(Written statements filed by the respondent No.1 2.3,4,5 and 6)

Written statements of the respondents are as follows :-

1.

“application”) ha

That a copy of the OA No. 203/2002 (referred to as the

s been served on the respondents. The respondents have

gone through the same and understood the contents thereof.

2. That the statements made in the ap

plication which are not

specifically admitted, are hereby denied by the respondents.

3. That with regard to the statements made in para 4.1t

res

beyond such given facts.

4.
respondents state that since the said p

was issued on the basis of a letter purported
but later it was found that the letter was a fake o

who were promoted on the basis of that letter, were

original post of TMUDC/Steno-lll, as directed by the CBEC.

pondents state that these being matter of facts, nothing is adm

That with regard to the statements made in para 4.7,
romotion order dated 26.04.20G2

o 4.6, the
itted

the

1o be received from the CBEC,

ne, hence all the officers

reverted to their

-@uwahati Bench: Guwahati
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5. That with regard to the statements made in para 4.8, the

respondents state that these being matter of facts, the respondents have

no comments.

6. That with regard to the statements made in para 4.9, the
respondents state that as per the existing instruction the Departmental
Promotion Committee (DPC) assesses the suitability of the Govt. servant,
who is under suspension, alongwith the other eligible candidates without
taking into consideration the Disc. Case. Pending the disciplinary
proceeding, however, the findings of the DPC in respect of such officer are
kept uhder sealed cover and the sealed cover is not opened till the

termination of Disc. case. The same procedure has been followed in respect

of the applicant also.

7. That with regard to the statements made in para 4.10, 4.11 and
4._1_3,'ihé respondents state that these are matter of facts. In this
éonnegtioh; the respondents also state that the sealed cover may be
) opéﬁed after termination of the dlSC case pending against the concerned
officer and in the instant caset énly the suspension has been revoked

whereas the disc. case is still pending/contemplalir&ggmfﬁgt the applicant.

8. That with regard to the statements made in para 5.1, 5.2, 5.3, 5.4,
5.3, 5.6, 5.7, 5.8, 5.9 and 5.10 showing as the grounds, the answering
respondents state that the contentions are not correct. The applicant can
not be promoted by opening the sealed cover, at this stage as mentioned
in the foregoing para. The respondents also siate that no diferent
“yardstick” has been applied in respect of the applicant because all other
12 officers promoted vide order dated 26.04.2000 were also reverted
alongwith the applicant. All the 13 officers who were promoled vide order
dated 26.04.2000 (later reverted vide Order No. 8/CON/2000 dated
12.07.2000) were considered by the DPC held on 18.07.2002, including

-

i



the applicant. However, 12 of them were promoted to the post of
Inspector, vide order dated 24.07.2001, bul the findings in respect of the
applicant has been kept under the sealed cover since he was under
suspension. The DPC was held as per the existing instructions and as
already stated in parad.11 the sealed cover can not be opened at this
stage due lo pendency of disciplinary case against the applicant. In the
instant case the question of “inaction/inordinate delay” does not arise since
the department is following the existing rules/instruction laid down vide

Para 2(i) & 2.1 of O.M. No, 22011/4/91 Estt.(A) dated 14.09.92. The

respondents crave the leave to produce the O.M. at the time of hearing.

9. That with regard to the statements made in para 6 and 7. the

respondents have no comments to offer.

10.  That with regard to the statements made in para 8.1 t0 8.4 and 9 ot
the application, the respondents that in view of the above facts and
circumstances of the case and the provisions of law as applicable to the
applicant, the applicant is not entitled to any relief whatsoever, as prayed

for and the application Is liable to be dismissed with cost as devoid of any

merit. .

In the premises aforesaid, it is therefore, prayed
that your Lordships would be pleased to hear
the parties peruse the records and after
hearing the parties and perusing the records
also be pleased to dismiss the application with

cost.
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VERIFICATION

| Shri Aore edbl Sfenboros , presently

working as yfé 'Q‘?'O"""Z—; Covzs e gseoon/_in the office of

the Depesss (éswm.esc‘,om&_@'nﬁa«é xeine al ﬁx-c-m&nl
/ v ' v

, taking steps in court cases and being duly authorized

and competent to sign this verification, do hereby solemnly affirm and state

(hat the statements made inpara_4_{p 9 ond |D

are true to my knbwledge and belief, those made in para

— being matter of records, are true to my information

derived therefrom and the rest are my humble submission in before this

Hon ‘ble Tribunal. | have not suppressed any material fact. -

And | sign this verification on this /C{ th day of Mer.ZOO_Z, al

Guwahati.
‘*447—@&..—\/\ ,u.}s.g‘*“
DEPONENT '
(A. HUSSAIN)
“ Deputv Commissioner

- CENTRAL EXCISE
GUWAHATI DIVISION



